
CENTRM. HEi'ilNlSTR^TlVE TRlBUN?iL, JriBALPUR B EPKIH, J/iBMJPUR

Original implication No. 7 36 of 2003

Jabalpur, this the 4th day of NbvernbeCf 2003

Hon'ble Shri Sarv/eshfjar Jha, Administrative Member
Hon'ble Shri G, Shanthappa. Judicial Menber

Dines h Sharma,
Jagdish Prasad Sharma,
Aged about 49 years,
Qr. No. 2-£, Street No. 25,
Sector-vll, Bhilai,
Distt. IXirg. ... Applicant

(By Advocate - Shri s. Paul &. Shri V. Itipathi)

Versus

1. Union of India,
Through its Secretary,
Ministry of Gomnunication,
D^tt. of Post, New Delhi.

2. The Chief Post Master General,
Ghhattisgarh Circle,
Raipur (CG) .

3. The Assistant Director
(Staff), Raipur Region,^
Raipur (CG) .

4. Hie Post Master General,
Raipur Region, Raipur.

5. Hie Sr. Superintendent of Post
Offices, Durg, Distt. Durg.

6 . Raj endra Kimar Vaishnav.

7. Ghhagan Dal DeshrauMi.

8. Shri Narbad Ram Patel.

9. Shri Abdul Saleem Mian,

SI. No. 6 to 9 through the
Superintendent of Post Offices,
Durg, Distt. Durg.

Q R D £ R (Qga;),)

By Sarweshwar Jha, Admnv. Metiber —

Heard.

Hie applicant seems to be haying the grievance ttet the

marks that he has secured in the examination for appointment

as Postman/Mail Guard should have been higher tten what he

has secured. Accordingly, he had sought revaluation of his

Respondents
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answer sheets^which has been turned down by the respondents

on the ground that there is no provision for revaluation. He

himself has not been able to lay hands on any relevant

provisions permitting revaluation of papers in sush situatiois,

2. It is observed that the posts of Postman/Mail Qiard

for which the examination was conducted and fcr which he

appealed w.-ere in all 4# 3 of which were reserved for QBC and

only one v/as meant for CC (general category) candidates , Prom

the list of successful candidates k^t at Annexure A—6, it is

observed that 3 OG (general category) candidates have|been

selected on the basis of the said examination. Rest of the

candidates shown in the said list belong to C8C category and

ST category. That being the case^. it appears that the respon

dents have gone strictly according to the advertisement/
down

scheme for the said examination as laid^ijj their orders placed

at Annoxxare A-l and Annexure A-a. It is also observed that the

applicant ofrespondents have quite appropriately apprised the^e marks

that he had secured in the said examination and also informed

him that no revaluation can be pentdtbed. under the

ruleS relev-ant in his case. That being the case^we are not

in a position to appreciate as to why this Original Application

has been preferred, there being no specific cause of action

or cause of grievarce.

3. keeping the facts and circumstances of the case and

also after hearing the learned counsel for the applicant,; xve

are constrained to take a view that there is no basis for

bringing up this OA and^therefore^we do not find it to be

admitted.

Gontd.. ..3/-
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4. i^cordingly, this Original Application is dismissed

at the admission stage itself.

G, Shanthappa)
'.judicial Member

(Sarweshivar Jha)
Administrative Member
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